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IN THE CENTRAL ADMINISTRATIVE TRI}WNAI.
AHMEDABAD BENCH |

.
N

Q.A. No. l14/88, 115/88, 116/88, 117/28, 118/88 & li1e /g8,

AN,

DATE OF DECISION__ 14.9.1%¢2.

Popat Monanlal Naik & Ors Petitioner ¢

Mr. Kartikey xRaval, Advocate for the Petitioner(s)

Versus

Union cf Incia & Ors, Respondent.

vy &kil Kureshi for Mr.Jayant PareiAdvocate for the Respondent(s)

CORAM :
The Hon’ble Mr. K.V.Krishnan, Vice Chairman.
The Hon’ble Mr.k.C.3hatt, Jucicial lcmber.



O.iae 114/88

1. Popatlal lohanlel Laik,
Age 29 years,
residéinc at Chhani Jakct Naka,
Hear d.wWr. Colcny,
vacogdarae

D.he 115/88

1. Buchisagar Goaplbhai Farmar
age 25 ye€ars,

arsingbhail Karunohal radchiyar
e 27 3-brs.

N
.
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3. Kanubhai Layebhai Parmer
age 32 years,
No. 1,2 & 3 residing at
=zl jipura, Fost ookhaca,
vacocara.

4. arvindéohal Remanbhel ligkwanea
ace 20 years
residing at Radhanpurs,
Taql. Savli, List. Vacodara.

5. Laluthai Shenkarlal Ranegs,
age 2¢ years,
resiéing at lMotil Golvag,
Cnhhani, Vacodara.

O.A. 116/88

1. Natwarbhai Chimanbhel Frajapati
gce 30 years,
resicing at Khumiharwada,
Cnhani, Vadocara.

2. Dhiruphzi Ssomahal Fatel
agce 28 -ears,
at Kothi C,h

re £ ar
ncar FPatvardaan Hostel,
a ar

3. Rohiyalbhei Dzyaohal Parmar
age 2% yecars,
resicing et Lel jipurs,
Fozt Sckhace, Valodara.

1. 3heilel fianilal kan:

= 2 &S TS

ege 32 years

resicdin. et Moti Golwead,

(i) = LY S S~ -

canzsni, JadloGarea.

T = 5 A 31 1 = | -~ ~
2. Jayantibnel Lallubhai Rathod,

ace 2€& years,

ce 2GC ‘)
resicine at ennanl,
oti Golwad, Vadodera.
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DeAe 118/88
1. Chandrakant Ramchandra Pawar,
age 31 years, |
resicding at Shastri HoOstel,
Roor No.24, Kothi Chhar Rasta,
Vacocara. 1
2. Ghanshayambhai Indulal Joshi, %
age 25 years,
residing at Shastri Hostel,
Room Ho.26, Kothi Cnhar Rasta,
vVacodara.
3. Dayabhai Mohanbhai Solanki, i
age 22 years,
resicing at Kundhele,
Tzluka Dabhoi,
List: Vadodaras
DeA. 119
1. Niranjan DBuchisagar Fatel,
dage . 28 . years;
resiéing at Kansare Fole,
Vasant 2uildéing, '
VacoCara.
2. Machavbhial Cnhancdubhai Farmar,
age - 22 years,;
residing «t present a
Kunshala, Tsl. Labhoi,
List. Vadocara. o Al st Applicants.
(Advocate: Mr.Kartikey Raval)
VLRSUS,
l. Union of India,
(Notice to be served through:
Fr .Swaren Sinch and/or his
successor in office,
Chairman, Canteen Stores Department,
Canteen Ad-hoc Committee,
(Lepartment of Atomic Energy)
Heavy VWater Plant)
Fele Fertilizer Kagar,
Bsroca - 391 750.
2. H.li. Khurana
and/or his successor ir office,
Worke lManag«r, Canteen Stores
Lopartmz=nt, Canteen Ad-hoc
Committee, (Department of
Atomic Energy, Heavy viater Plant)
F... Fertilizer Nagar,
Bgroda - 391 750, R ets Respcncents, ¢
(Advocates Mr.hAkil Kurssnhi for ¢

1o
Fr. Jayant Fatél.)
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We find from this office order produced by the

responcents that the same is issued in accordance

with the judgment of the Hon'ble Supreme Court \
\"-
referrec to therein. Ve also take note of the
suomission of the learned acvocate lr. akil
Kureshi that the names of &ll the epplicants
involved in these matters are referred to in this
oifice orcer &nc¢ they have been civen all the
benefits as are acmissible to other Central
Government employees of comparzdle status from
lst October, 1291 except G.F.F., Pension and
Group Insurance Scheme in respect of which
Separate orcers were awaited from Lepartment of
PFerscnnel and¢ Training. The copy of this orcer
)
to be kept in the file of the first metter i.e.,
DeA. 114/88. All these matters having common
cause are disposed cf today by common orcder. Now
they have become infructucus, in view of the
office orcer dateé 25th lay, 1992 passed by the
Government of 1lndia, Lepartment of Automic
Lnergy, Heavy water Plent, Baroda. The copy of
this orcer to be kept sepearetely in the file of
' (]
cacn case. I'ne J.As are cisposed of having .
'
pecome inftuctucus. Ho orders as tou costs.
’ sd sd " .
(R.C.BHATT ) ( N.V.KRISHNAN )

Judicial Member Vice Chairman



